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STARVATION DEATHS IN THE COT]NTRY

1182 SHRI ABDIJL WATIAB:

WiII the MinisteT of CONSIIMERAFFAIRS, FOoD AND PUBLIC DISTRIBUTION
Scfrtrtrrrri,srf-qgt{Erfu ff Tfurrurd'*uepleasedtosrate:

(a) whether Govr:mment has been directed by the Supreme court to collect the data of
starvation deaths in the country;

(b) if so, whether Govemment is currently collecting the data; and

(c) ifso, the details thereof for the last two years, State-wise?

ANSWER
THE !U|N!STER OF STATE COilSUtER AFFA|RS, FOOD AND

PUBLTC DISTRIBUT!O]iI
(sHRt ASHWINT KUilAR CHOUBETZ)

(a) to (c): A Writ Petition (Civil) No. ll03l20l9 - Anun Dhawan & Ors Vs Union of lndia

& ors is filed before the Hon'ble Supreme court. Hon'ble Supreme court of India has passed

several interim orders from time to time. In the recent order dated 18.01.2022, Hon'ble

Supreme Court granted two weeks' time to the State Govemments^Jnion Territories to file an

affidavit indicating the incidence of starvation deaths, if any, and malnutrition in their

respective States so that the Central Govemment may file a response thereafter.
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